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Title: Regarding implementation of policies and programmes for SC/ST etc. (Not concluded).

MR. DEPUTY-SPEAKER: The House will now take up the Resolution regarding implementation of policies and
programmes for SC/ST etc. by Shri Ramdas Athawale.

Before we take up the Resolution for discussion, we have to fix the time for discussion of this Resolution. Usually,
two hours are allotted in the first instance. If the House agrees, two hours may be allotted for discussion.

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): More time would be required for this.

MR. DEPUTY-SPEAKER: All right. Let us now hear Shri Ramdas Athawale.
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SHRI SHIVRAJ V. PATIL (LATUR): Sir, | am grateful to you for having given me this opportunity.
The issue which has been highlighted by Shri Ramdas Athawale is really a very important issue.

In our Constitution we have provided for positive discrimination. That means those who are weak, those who need
help, should be given more help than what is given to other ordinary citizens. This is one of the most important
aspects of our Constitution which was drafted by Dr. Ambedkar and approved by the Constituent Assembly.

As far as education is concerned, we have provided that the students coming from the Scheduled Castes and
Scheduled Tribes should have the benefit of reservation. So, as far as education is concerned, | think, 100 per cent
benefit is secured by the students coming from the Scheduled Castes and Scheduled Tribes. Sometimes it is more.
It is because the reserved seats are available to Scheduled Caste and Scheduled Tribe students. But if any student
comes on merit, he can get admitted in the schools, colleges and technical institutions on that basis. So, the
percentage of benefit going to the Scheduled Castes and Scheduled Tribes, as far as education is concerned, is
100 per cent. But that is not the case with the services. At the top, in group ‘A’ and 'B' services, the percentage of
reservation which is available to Scheduled Castes and Scheduled Tribes is not really filled. Shri Ramdas Athawale
did make, a reference to that. In groups 'B' and 'C' the position is different.

At the lower levels, all the vacancies which are reserved for the Scheduled Castes and Scheduled Tribes are filled,
but at the middle level, there is a scope for improvement. At the higher level, the reservation is very poor. When this
issue was taken up, it was said that there are not enough persons who are qualified to occupy these positions. |
think in the period of fifty years, it should be possible for us to find out whether this statement made by some of us
is correct or not. It is exactly here that something has to be done. It is exactly here that the Government has to be
very particular. When Shri Rajiv Gandhi was the Prime Minister, he said that he would like to see that these
vacancies are filled properly. Then, there was an effort made at that time and many vacancies were filled. But it is
exactly here that something has to be done.

This kind of reservation is available only in Government services and public sector undertakings. Unfortunately, the
policy of the present Government and other Governments in the States also, is to privatise the public sector units.
When the public sector units are privatised, the law of reservation is not applicable to them. So, the vacancies
which are reserved for them may not be filled. | had an occasion to examine as to what is happening in this matter
sitting in one of the Standing Committees. | was told that when the public sector units are privatised an agreement
is made with those who are taking over the public sector units, under which, they say that protection can be given
to the people of the Scheduled Castes and Scheduled Tribes.

| had the occasion to examine those agreements. What do the agreements say? They say that the Scheduled
Castes and Scheduled Tribes should be given the same benefit. If the same benefit is not given, what is the remedy
available to the Scheduled Caste or Scheduled Tribe ? The remedy available to himis to go to the court of law.
When he goes to a court of law, he has to fight his case in the court of law not for one year but for ten or fifteen
years. So, this kind of provision in the agreement, which is entered into between the Government and the person
taking over the public sector undertaking does not really give any benefit to the people who come from the
Scheduled Castes and Scheduled Tribes. What has to be done in this respect? This is the most important thing.
This has been highlighted. Some time back this matter was discussed. Some ten or fifteen years back this matter
was discussed. Those who are sitting on the ruling benches today were speaking from this side.



For hours together, they were saying that that was the difficulty, that was the lacuna and that lacuna and difficulty
had to be overcome. Now, they are sitting there. They are taking pride in saying that they are privatising the public
sector units and disinvesting the public sector shares. For disinvestment and privatisation, no intelligence is
required. No efforts are required. What is required is just signing on a piece of paper. If you have to establish any
public sector unit or any industry for that matter or any enterprise for that matter, you shall have to put in a lot of
efforts. You shall have to see it for years together. You shall have to sweat it out. You will be putting in all your
efforts to build that institution. Those institutions have been built and they have gone. But that is not the issue today
before us. The issue today before us is that the small facility which has been made available to the Scheduled
Caste and the Scheduled Tribe people is getting lost because of this policy of the Government. Let the hon.
Minister, on behalf of the Government, explain as to how they are going to overcome this difficulty.

Reservation is available in Government service. Reservation is available in public sector units. The services which
are available in the Government sector and the public sector are nothing compared to the private sector. The
private sector is very much bigger. It is only 2.5 per cent of the services which would be available in Government
sector and the public sector. Nearly 95 per cent of the activities are in private sector. In that private sector, the
question of reservation does not arise at all. You do not have any reservation in private sector. If we really want to
do some social justice, if we want to do economic justice, we must do something. Unfortunately, these days
sometimes we are talking about social justice but we are not talking about economic justice. We have forgotten the
words "economic justice." We are emphasising on social justice. Economic justice is forgotten. If we really want to
do some economic justice, then, should we not think of some device and method, some instrument of helping the
Scheduled Caste and the Scheduled Tribe people to be employed in the private sector also? | say this because the
services available in the private sector are numerous whereas the services available in Government sector are very
much limited. So, something has to be done by the Government in this respect.

The third most important point which was made by Shri Ramdas Athawale was relating to agricultural land.
Fortunately, for us, we have the Tenancy Laws and the Land Ceiling Law. It is a different issue that the Tenancy
Laws are not properly implemented in some case in some States. The Land Ceiling Law is also not properly
implemented in some other States. But the law is there. The Land Ceiling Law is also there. Earlier, the
Government had taken the land which was available with the land-lords and the big land-owning sections of the
society. That land has to be distributed between those who are landless and those who are working on the fields.
Many of the laws provide that the first preference should be given to the Scheduled Caste and the Scheduled Tribe
people. At least, the law which is available in Andhra Pradesh and the law which is available in Maharashtra - |
have seen them myself — provide that the land would be distributed to the Scheduled Caste and the Scheduled
Tribe people. It has to be like that only. Only then real social justice can be done. But there is a limitation. You
cannot stretch the land. The land is going to be limited and the population is increasing. The land is also getting
divided. The maximum land which can be had by a family is approximately 50 acres. If one family has got 50 acres,
what happens is that in two generations that family divides the land between the children in the family and each
person in the family gets about 5 or 6 acres of land. So, the land cannot be stretched. Therefore, there is a
limitation on distributing the land.

I would like to submit that in the ceiling law the first preference should be given to the Scheduled Castes and the
Scheduled Tribes. The tenancy law should also give preference to them. But there is a limitation in distributing the
land. This has to be understood. In these circumstances, what can be done? We can provide reservation to the
Scheduled Castes and the Scheduled Tribes in private enterprises. But this is also going to be very difficult and
people are going to object to it. They are going to object to it tooth and nail. So, this is also going to be very difficult.
Then, what else can be done?

The people who are sitting in the apex body here, in Parliament, have to think about it. In my opinion, there are two
solutions available to us. First of all, it is not sufficient for the Scheduled Castes and the Scheduled Tribes to
educate themselves. The second step that they shall have to take is to see that they get economic strength also
and the economic strength can come from the services and the land. But there is limitation on services and land
also. There is unlimited scope for themin trading activities and industrial activities. The industry is expanding, but
trade has not become very strong and there is a scope for the educated people among the Scheduled Castes and
the Scheduled Tribes to enter this field. But they do not have funds. They do not have experience also and itis in
this area that they should be helped. There should be laws made by this Parliament and by other Legislatures also
that if the people belonging to the Scheduled Castes and the Scheduled Tribes want to stand on their own legs,
they should be provided with credit facilities from the banks and the financial institutions. If good credit facilities are
provided to them to start trading activities in the country, this problem can be solved to a great extent.

The third and the most important thing is that they should be given funds to start industries. Some people say that if
funds are given, they may not be returned and the industries may not function. We know what is happening to other
industries. We know that the non-performing assets of this country, | amtold by the exports in the field, is to the
tune of two lakh crores of rupees. Many people have taken funds from the financial institutions and the banks and



they have not returned these funds as they should have.

Now, supposing, we, the Government and the society take the risk of giving credit facilities and finances to the
economically weaker sections of the society there is nothing wrong in it. There may be some risk involved in it. | do
understand that there would be some risk involved in it and yet we have to take this kind of risk. When war takes
place, there is a risk and when we give money to others there is a risk involved. If we give money to the weaker
sections of the society, we would be doing some economic justice to them.

In my opinion, some thinking is necessary on this point and some decision has to be taken by the Government of
India, the State Governments and the financial institutions to give money to them. Unfortunately, the situation which
prevails in the country today is this. If a person belonging to the weaker section of the society is asking for a small
amount of money, that is not easily available to him, but if a person is asking for a huge amount of money, Rs.
5,000 crore or Rs. 1,000 crore, that is easily given by the financial institutions and the banks. But if a person is
asking for Rs. Five lakh or so, it is very difficult for him to get that money. So, if persons belonging to the weaker
sections of the society intend to start some trading activity or industrial activity, we shall have to see that they are
provided with funds by the banks and the financial institutions. In my opinion, this is the only solution which really
gives them the financial sinews, financial muscles and the financial strength. We have tried all other things and they
have given some help to them, but they are not sufficient.
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Something more has to be done. Some new area has to be discovered. We have to identify those new areas and
we have to take some new steps. The only area, which is remaining untouched and which is not yet used is the
trading activity and the industrial activity. We shall have to create the saga also of the people coming from the
Scheduled Castes and Scheduled Tribes. They are very brave people. They are very intelligent people. If you ask
them to take the guns, go and fight in the war, they will easily do it. But if you ask them to take financial risk, they
say no. As far as the financial risk is concerned, they say no. This kind of psychology, financial adventures,
financial enterprising capacity should be developed for them and some steps have to be taken.

If the Government and other Governments will take the steps to give them the money, Shri Ramdas Athawale's
responsibility is to go and tell them that they should be adventurous, they should be bold enough in taking up these
kinds of jobs and helping themselves and helping others also. They should be told that instead of asking for a job,
instead of trying to be a servant in some service, where he will not be the man at the top, where he will not be in a
position to give jobs to others.

He himself can be the owner of an enterprise, a shop or a trading organisation or an industrial organisation. He can
give the jobs to others. If this is done, | think, the problem can be solved.

If a law has to be made for this, let there be a law made for this purpose. If the Executive decisions have to be taken
in the Cabinet, let the Executive decisions be taken. If some resolution has to be passed for this purpose, let that
resolution be made. Only then, we would have done real justice, social justice, economic justice and political justice
to our brothers and sisters who have suffered for thousands of years in this country.
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DR. V. SAROJA (RASIPURAM): Hon. Chairman, Sir, thank you very much for giving me this opportunity to place my
views on record on the Resolution brought forth by Shri Ramdas Athawale. The Resolution urges upon the
Government to take vigorous steps for implementation of policies and programmes for socio-economic and political
upliftment of Scheduled Castes, Scheduled Tribes and other weaker sections of the society by strengthening the
administration and by bringing forward suitable legislation.

The Resolution itself defines its purpose. It has emphasised the role of the Government machinery. We, the policy
makers, have to realise our duties and responsibilities for the upliftment of these weaker sections. Fifty-five years
after Independence, it is unfortunate that we still have to discuss this. As Shri Ramji Lal Suman has rightly pointed
out, we will have to make concrete policies in this regard in the initial year of the Tenth Plan.

Babasaheb Dr. Ambedkar, the architect of the Constitution of India had, in the Fifth and the Sixth Schedules of the
Constitution of India, defined the policies and programmes and also safeguards.

Dr. B.R. Ambedkar has already mentioned. | would like to quote a few lines of his Address which he delivered in a
gathering, about untouchability in 1927. He said:

"Untouchables can attain self-elevation only by learning self-help, gaining self-knowledge and gaining
self-respect. "

Are our programmes and policies moving towards these goals which the Father of our Constitution had dreamt
about? Where are we lagging behind?

Sir, I would like to draw the attention of this august House that it has been said in the 10" Five Year Plan that 'to

tackle various unresolved problems of tribals, the 10! Plan shall formulate a comprehensive National Policy for
empowering tribals through the integrated development which will lay down the responsibilities of different wings of
Government and appropriate accountability.'

Sir, out of this 22.5 per cent population of our great nation, what is the level of upliftment we have achieved in the
socio-political and economic empowerment during all these years? Does the fault lie on the policy makers; or is it
the problem in implementation by the implementing agencies; or is it the fault of group of officials committed to carry
these schemes at the grassroots level; or is there any lacuna that we have failed ourselves to address these issues
all these years?



Sir, the Ministry of Information and Broadcasting, Government of India has brought out a publication "Milestones of
Success". There, under the heading "Tribal Affairs", they have mentioned about 15-16 schemes. | would like to
concentrate only on three issues. The level of Special Central Assistance to Tribal Sub-Plan has been increased
from Rs. 400 crore to Rs. 500 crore from 1999-2000 to 2001-02. This is the budget allocation for the upliftment of
the eight per cent of the tribal population. Here again, | would like to inform, with a painful heart, that there is a grate
regional imbalance among the Scheduled Caste, poor and downtrodden people. This eight per cent tribal
population is living and is scattered in 20 per cent of the geographical area of the country. Except States like
Punjab and Haryana, they are spread throughout the country. Their main concentration is in the central parts of
India, namely, Gujarat, Maharashtra, Rajasthan, Madhya Pradesh, Chhatisgarh, Andhra Pradesh, Jharkhand,
Orissa, and West Bengal. About 85 per cent of them are located only in these areas. Another pocket of population
is living in the North-East where 12 per cent of such tribal population resides.

For the North-Eastern States, even the hon. Prime Minister has announced a special budget allocation. They are
trying to formulate the schemes.

Are we not competent enough, are we not committed to implement the schemes which will cater to the needs, which
will address the issues of socio-political and economic empowerment of this tribal community?

We are decentralising everything. There is no proper Budget allocation which is proportionate to the population.
This is the first one. The second one is that even when the Budget allocation is made, we are not concentrating on
policies and programmes in a need-based manner. | would like to have a concrete reply from the hon. Minister as to
on what schemes the Government of India had focussed and formulated, and what is the Budget allotment in these
areas where regional imbalance is more like between North and South India and also the North Indian States,
where tribal population is more. Are we not having a specific or special programme for upliftment of the tribal
people?

| congratulate the Government of India for having appointed a Commission for the Tribal Welfare under article 337
of the Constitution of India. There are members in this Commission. They are vested with the responsibilities; it is
given in the Gazette of India that they would submit the report to His Excellency the President of India as soon as
they prepare the report, or not later than one year from the publication of this order. This Commission has to
address some items, which | place on the Table of the House, for want of time. We will have the commitments
mentioned in the Gazette. | appeal through you, Sir, to have a separate discussion. The Commission will have to
give a concrete reply as to the State-wise Budget allocation, different programmes, the achievement, etc. so that
instead of waiting for a year, we can have it after six months; if the House contributes something, it could be
incorporated and we can improve the implementation of the programmes so that the Commission definitely helps
upliftment of the tribal community.

Shri Shivraj Patil has given good suggestions. Will the Ministry take note of these suggestions? The suggestions
and the points that we are making here should have a result in implementing the programmes. There is no point
only in speaking here. The Constitution of India has all the schemes; but they are only in the book-form. It has not
reached the grassroots.

In this context, | would like to invite the Commission to come to Tamil Nadu; at least, they can see the best
performed State where the poor and downtrodden community is uplifted; they can see the schemes the State
Government has adopted and how it has done it, etc.

MR. CHAIRMAN : Please conclude.
DR. V. SAROJA : | have not yet started.
DR. C. KRISHNAN (POLLACHI): Sir, there is no quorum.
MR. CHAIRMAN: Please sit down. Please take your seat.
Let the quorum bell be rung --
MR. CHAIRMAN : Since there is no quorum in the House, the House stands adjourned to meet again at 5.30 p.m.
17.06 hrs.

The Lok Sabha then adjourned till thirty+ minutes

past Seventeen of the Clock.

17.34 hrs.



The Lok Sabha then adjourned till Eleven of the Clock
on Monday, April 28, 2003/Vaisakha 8, 1925 (Saka).



